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M.K. SHRAWAT
Member (ludicial)

ORDER
TCP 168/I&BC/NCLT/MB/MAH/2017

1. Learned Representative from the sideof the Respondent is present. However,
no one is present from the side of the petitioner.

2. The Respondent Counsel has to place on record an order dated 30.06.2017
according to which the order has been passed by the Hon,ble High Court on
13.04.2017 for winding up of the Respondent Debtor viz. M/s. Accira Infotech
ht. Ltd. Hence it is pleaded that the petition itself has become infructuous.

3. Directed to place on record the order of the Hon,ble High Court in the next date
of hearing on 04.09.2017.
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